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No.'F. 22-142-2004-VIIL.—In exercise of the powers conferred by sub-section (1) of Section 67 of the Motor
Vehicles Act, 1988 (No. 59 of 1988), and having regard to the provisions of clause (a) to (d) of sub-section (1) of
said section and in partial supersession of this Department's Notifications No. F 22-142-2004-VIII dated 25th August
2014, the State Government, hereby issue following directions to the State Transport Authority and all Regional
Transport Authority regarding fixing of passenger fares of Stage carriages from 27 April 2015 (—

DIRECTIONS

L. Maximum Passenger Fares Chargeable by Stage Carriage specified excluding city bus in column No. (1)

of the table ‘given below shall be at the rates specified in corresponding entries against them in the coloumn No.
(2) of the said table :— v

TABLE
'S. No. Type of Vehicle Maximum passenger fares chargeble
(1) _ @
| & General State Caniagc Rs. 0.92 per passenger per k. m. or part thereof,

subject to a minimum fare of Rs. 7.00

2. As per direction (1) above fares calculated may be increased to a maximum as follows :—

(1) (2)
(a) Night Bus Services 10 % more than fare of general Stage carriages
[ T Deluxe Bus (Non A. C) ; 25 % more than fare of general Stage carriages
(c) Sleeper ; 40 % more than fare of general Stage carriages
(d) Deluxe Bus (A. C) 50 % more than fare of general Stage carriages
(e) Super Luxury Coach (A.C) 75 % more than fare of general Stage carriages

Note—(1) Extra Night charges will not be chargeable on Deluxe (Non A. CJ, Sleeper, Deluxe A. C. bus and
Super Luxury coach fares.

(2) No extra charge would be permitted for express bus service.

(3) The ::I.assification of a bus service as night service, Deluxe, A. C. Deluxe and Super Luxury coach
service would be subject to the guidelines issued by Transport Commissioner, Madhya Pradesh, from
time 10 time. : :
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